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Radhey Shyam, Senior gleener under CTFO (R), Ganygapur cityr

,‘ ‘ — » ' ... Applicant
1 .

versus , .

_through" General - Manager, Western

Railway, Churchgdte, Mumbai .

2 Divisional' Railway Manager, Western Railway, Kota

Division, Kota.

-

o 3. Sr.DME, W/Rly., Kota Division, Kota.
*> | | ... Respondents
CORAM: j | |
, HON'gLE MR.S.K.A&ARWAL, JUDICIAL MEMBER
HON BLE MR.A.P. NAGRATH, DMINISTRATIVE MEMBER
For the Applioant ... Mr.sharad Sethl, proxy counsel
| for Mr.O.P, Pareek
, L ‘ .
' For the Respondents | o Mr.T.P. Sharma
/ ORDER o R
ﬁzg . -PER HON'BLE MR.A.?.NAGRAT&,_ADMIN;STRATIVE MEMBER

The prayer of Ene applicant in this OA is. that the

respondents may be dlrected to promote hlm to the post of

Assistant Driver-from

alongwith all conseque

the.date hlS juniors were promoted,

htial benefits.
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2. case of the appllcant is that he was SenioriCleaneg:?

vin the Steam Tractlon'

After - change of traction to Diesel

and Electric, the cleaners were to be promoted to the posts
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Fireman—II/I. - He was sent for conversion training to
: x . COr
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AC/Diesel‘traction and-wasAalso to be sent for bromotional
post for Promotion to ithe post of AC Assistant. His plea is

that he was not_sent\qor éraining for bPromotion for-no fault

of his angd Juniors to
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Assistant. - This is stated to be 3 discriminatory treatment.

With the Promotion ofijuniors, the épplicant submits that
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~irreparable loss has béen'caused to him in the matter of pay

Privileges, status andiseniority etec.
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this ground alone, ﬁﬁe reéspondentsg contend’ that the

~@pplication jg liable to be rejected. They have also

submitted ‘that the applicant was, sent for prémotional

training Oon. three occasﬂons i.e. on'18.3.94, 17.10.94 and
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